
 
THE NATIONAL COMPANY LAW TRIBUNAL 

BENGALURU BENCH, BENGALURU 

(Through Physical Hearing / VC Mode (Hybrid)) 
 

ITEM No.14 

I.A.Nos.706, 707, I.A. (Liq.) 13 & 776/2024 in 

C.P. (IB)No.91/BB/2023 

 

IN THE MATTER OF: 
 

Mr. Harish B. & Ors.       … Petitioners 

Vs. 

M/s. Hi-Tech Air Power Pvt. Ltd.           … Respondent  
 
Order under Section 7 of IBC, 2016 

 
Order delivered on: 04.12.2024 

 
CORAM: 
 

SHRI K. BISWAL 
HON’BLE MEMBER (JUDICIAL) 
 

SHRI MANOJ KUMAR DUBEY 
HON’BLE MEMBER (TECHNICAL) 
 

PRESENT: 
 

For the RP   : Shri Ashik G. Swamy 

The RP  : Shri T.V.S. Siva Prasad 

 

ORDER 

 
I.A.Nos.706 & 776/2024: 
 

1. These Applications have been filed by the Applicant-RP, seeking to take on 

record the 1st and 2nd Progress Reports for the period from 31.07.2024 to 

15.09.2024 and 15.09.2024 to 21.10.2024 respectively.  

2. Heard the Ld. Counsel appearing for the RP.   

3. In the circumstances and for the reasons mentioned in the Applications, 

the instant Applications are hereby allowed by taking on record the 1st and 

2nd Progress Reports for the period from 31.07.2024 to 15.09.2024 and 

15.09.2024 to 21.10.2024 respectively.  

4. Accordingly, I.A.Nos.706 & 776 of 2024 stand disposed of. 

 



 
:2: 

 

I.A.(Liq.)No.13/2024: 
 
Heard the Ld. Counsel appearing for the RP.  

List the case with other I.As. on 20.01.2025.  

 
 
 
 

                -Sd-        -Sd- 
MANOJ KUMAR DUBEY)                               (K. BISWAL) 
MEMBER (TECHNICAL)                  MEMBER (JUDICIAL) 
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